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 [Shri  ह्  rabhudas  Patel]
 di)  Annual  Report  of  the  Jammu

 and  Kashmir  State  Agro-
 Industries  Development  Ccr-
 poration  Limited,  Srinagar,
 for  the  year  J97l-72  along
 with  the  Audited  Accounts
 and  the  comments  of  the
 Comptrollér  and  Anditor
 General  thereon.

 (iii)  Annual  Report  ०६.  the
 Jammu  and  Kashmir  State
 Agro-Industrie;  Development
 Corporation  Limited,  Sri.

 nagar,  for  the  year  1972-73
 along  with  the  Audited
 Accounts  andj  the  comments
 of  the  Comptroller  and
 Auditor  Generel  thereon.

 (iv)  A  statement  (Hindi  and
 English  versions)  showing
 reasons  for  delay  in  laying
 the  reports  mentioned  at
 (ii)  and  (iii)  above.  [Placed
 in  Library.  See  No.  LT-
 10862/76].

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and
 English  versions)  under  suk;
 section  (2)  of  section  63  of  the

 ie  Wild  Life  (Protection)  Act,
 972:—

 (i)  The  Sikkim  Wild  Life  (Stock
 Declaration)  Rules,  1976,

 published  in  Notification  No,
 G.S.R,  3i2(E)  in  Gazette  of
 India  dated  the  Ist  May,
 i976.

 “di  The  Sikkim  Wild  Life
 (Transactions  and  Taxi-
 dermy)  Rules,  1976,  publish-
 ed  in  Notification  No.  G.S.R.
 33(E)  in  Gazette  of  India
 dated  the  ist  May,  1976.
 [Placed  in  Library.  See  No
 LT-0863/76].

 “CERTIFIED  ACCOUNTS  OF  [.I.T.,  BOMBAY
 FOR  1974-75

 SHRI  0.  P.  YADAV:  I  beg  to  lay  on
 the  Table  a  copy  of  the  Certified
 -Acceunts  of  the  Indian  Institute  of

 MAY  17,  976

 thereon,
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 Technology,  Bombay,  for  the  yeat
 1974-75  along  with  the  Audited  Report

 under  sub-section  (4)  of
 section  23  of  the  Institutes  of  Techno.
 Icgy  Act,  96l  [Placed  in  Library,
 See  No,  LT-0864/76.]

 .02  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL.:  Sir  I  have
 to  report  the  following  messages  ré-
 ceived  from  the  Secretary-General  of
 Rejya  Sabha:—

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  77]  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the
 Rajya  Sabha,  I  am  directed
 to  enclose  a  copy  of  the
 Marriage  Laws  (Amend-
 ment)  Bill,  1976,  which  has
 been  passed  hy  the  Rajya
 Sabha  at  its  sitting  held  on
 the  2th  May,  1976.”

 (ii)  “In  accordance  with  the  pre-
 visions  of  rule  lll  of  the
 Rules  of  Procedure  and  Com
 duct  of.  Business  in  the
 Rajya  Sabha,  I  am  directed
 to  enclose  a  copy  of  the
 Tariff  Commission  (Repeal)
 Bill,  976  which  has  been
 passed  by  the  Rajya  Sabha
 at  its  sitting  held  on  the  l2th
 May,  1976.”

 (iii)  “In  accordance  with  ‘the
 provisions  of  rule  l  of  the

 “Rules:  of  !  Procedure  -  and
 Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed
 to.enclose  a  copy  of  the
 Merchant  Shipping  (Amend-
 ment)  BiJl,  1976,  which  thas
 been  passed  by  the  ‘Rajya
 Sabha  at  its  sitting  held  on
 the  I2th  “May;  1976.”..

 (iv)  “In  accordance  with  the  pro-
 visions  of  rule  111  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the

 Rajya  Sabha,  I  am  directed


